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Shri Nath Pai: Item 64 of the Union
List, Regulation of Mines, and item
58, Regulation of labour and safety in
mines—these are Central subjects.
Finally, Labour is a Central subject.

An hon, Member: Concurren!t sub-
ject.

Shri Nath Pai: All right, concurrent
subject. We have always raised the
question of rights of labour nere.

Therefore, I would subm:t 10 you:
in the first Tlace, please try 10 resist
any curtailment, anpy abridgment, of
the rights of Parliament; secondly,
this question, 1 think, was rightly ad-
mitted and thercfore, you should rule
the point of order out of order

Shri 5. A. Dange: 1 only wanted to
say that 1 would not mind Parliament
discussing the murder or assault of
any trade unionist in any industrial
dispute in any part of the country.

Mr. Speaker: I would like to
explain the procedure followed with
regard to Short Notice Questions. First
they are sent to the Ministers concern-
ed, It is only after the Minister ac-
cepts a Short Notice Question that it
gets printed. Normally it is accepted.
Naturally in this case the Minister
accepted it. That is why it has been
put down here. It is not as if it is
only a law and order question, but
other things are also connected with
it. Shri Hathi himself had sa:d, ac-
cording to Shri Umanath, sometime
ago, when he was perhaps Minister in
the Home Ministry, that only labour
matters should dbe considered and not
law and order matters. So he will
himself bear that in mind and answer.
1 would now request him to answer
the question,

The Minister of State in the Minls-
try of Labour Employment and Re-
haMilitation (Shri L. N. Mishra):
ore I answer it, with due respect,
would say the guestion is admitted
by the Lok Sabha Secretariat and we
are seked to say whether we are pre-
Dared to snswer at a short notice. ...

Y1
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Mr. Speaker: This is a Short Notice
Question. It is the responsibility of
the Minister. If he says, ‘Il am sorry,
I cannot answer’, the Lok Sabha
Secretariat is helpless. He must at
least know the rules.

Ssorr NoTick QUESTION

Lawlexsness in Collieries in Burdwan
District

+

8.N.Q. 14, 8hri D. N. Patodia:
8hri 8. K. Tapuriah:
Shri P. K. Deo:
Shri Mohamed Imam:
Bhri Charanjit Rai:
Skri N. Dandeker:
Shri Kanwar Lal Gupta:
Shri A. B. VajpaYee:
Shri K. N. Tiwary:
Shri Tulshidas Jadhav:

Will the Minister of Labour and
Rehabllitation be pleased to state:

{a) whether a state of complete
lawlessness, anarchy and breakdown
of constitutional machinery i3 pre-
valent in Ratibari and Kuradi col-
lieries in Burdwan, district of West
Bengal;

(b) if so, whether there have been
several cases of lawlessness, assault,
unlawful conflnement and attempts to
damage public and private property
by the armed outsiders; and

(c) whether an SSP leader who
was also the Secretary of the Colliery
Muzdoor Congress was Dbrutally
murdered by anti-socizal elementis re-
cently and the action, if any, being
taken by Government to givé full pro-
tection to the collieries in question
and the people who are employed
there and those living in those areas?

The Minister of State in the Minis-
try of Ladour, Employment and
Rehabilitation (Ahri L. N. Mishra):
(a) and (b). The situation in thewe
Collieries has unfortunately yaviously
deteriorated recently. Thers have
been cases of Intimidation, assault
violence and wrongful confinusess,
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(c) Shri B. P, Jha, a S8.P, leader
and Secretary of the Colliery Mazdoor

Congress wag in a disturbance
at the Kuardi on June
1987.

The situation in thege collieries
arising from inter-union rivalry poses
& law and order problem and the
Central Government have requested
the State Government to take suitable
measures

Shri D. N. Patodia: Since the situa-
tion and the prevailing lawlessness
has been admitted by the hon. Mins-
ter, I would like to know what reply
the State Government has given soO
far, and {f 1t has chosen to remain
silent on the subject, :n what manner
the Centra] Government propose to
proceed further jn the matter.

Shri 1. N. Mishra: They are not
silent. The police are investigating the
case, FIR has been filed,

Shri D. N. Patodia; These disturb-
ances in the collieries as well as cer-
tain other disturbances in Naxalbar
are part of the big agitation of gherao
in West Bengal, by which complete
lawlessness is prevailing there and the
fundamenta] rights of protection are
being demied. Therefore, in thug big-
ger context may I know what positive
steps the Government propose to take
by which the fundamental rights of
the people are protected and thc exo-
dus of people from West Bengal is
prevented?

Shri 1. N. Mishra: We are concern-
ed primarily with the Lmited ques-
tion of industrial relations in thig col-
liery. I would mot like to go into those
matiers.

Shet 8. K. Tapuwrish: From gherao to
Naxalbari to Kharibar, it 1s a very
oad state of affairg in West Bengal. A
reign ‘of terror has been let loose. We
have alsg geen that the advics given
by Mr Y. B Chavan, angd the recent
%0 send a team Oof MP3z to
Maxnlbari have been resemted Even
she admision of the question hme been
resomted.

i
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8hri Vasudewam Nair: Are you al-
lowing the State Government to be
ilandereq like this?

Shri 8. K. Tapuriah: These pecple
even try to question your authority to
admut this question. All these thiangs
are going on because they want Par-
liament to stay away from this thing.
My question is: how long can the
Centre sit tight and watch the deter-
forating situations? Are they {aking
any positive action against them?

Shri L. N Mishra: We are not sit-
ting tight. So far as industrnial rela-
tions are concerned, we have taken
positive steps. We have created a kind
of a special cell for it, deputed a new
officer, additiona) officer, to the col-
licries of Bihar-Bengal, We are not
sitting tight so far gs industria] rela-
tions gre concerned.

Shri Mobhammed Imam: Is the State
Govermumnent gware of this lawlessness
that 15 going on there, and if so, what
action did they take? May I know
which are the political parties that
have been encouraging this jawless-
ness?

Mr, Speaker: He may answer aberyt
labour trouble, pot about law and
order

Shri L. N, Mishra: There was a ciash
between the workers of two ynions.
not betwecn  political parties, twe
centra} organisations of labowr.
ATTUC anq HMS. The leader ot the
SSP murdered by the followers of
the other group as it is glleged.

Shri N. Dandeker: I hope tha Minis-
ter would not—I assume the Govern-
ment deals with this matter ag one of
jount responsibility—keep on saying
this concerns |ocal labour, or
does not concern something else,
situation in West Bengal and in pa
of East Bihar is reminiscent of what
happeneid in Telengang in 1949 and
48 At that time, the Central Gevesn -

2PE
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fs mot now taking similar action to

stamp out this thing with a very firm
hand.

Shri L. N, Mighra: I would not like
to go intp the history of Telengana or
anything. Our responsibility is con-
fined to industria] relationg in the
collieries. We have taken flrm, posi-
tive action, and we feel that indus-
trial peace wil] be restored,

Shri N. Dandeker: What pomtive
action?

Mr, Speaker: He is answering the
Question about the collieries, pot
about law and order, He is labour
Minister, Naturally he is answering
only about labour.

Shri N. Dandeker: There ig joint re
ponsibility of the Governmeant, ang he
cannhot keep on ghirking this question
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It iy the owners who are maintain-
ing gangsters, and we are going to act
against them.

Mr. Speaker: You can do it out-
side, if you please. This is Parlia-
ment House (Interruptions).
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Shri 8. A. Dange: In this murder,
the AITUC is not concerned
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Shri D. N. Patodia: On a point of

=T raerd @, gA-wrfE faard
order It is a most unsatisfactory

! G fafee il " answer. The murder occurred on the
faar f gw §9 Y €T a7F | sth. 1 believe some very vital

interests are involved in it. So, this
matter should be discussed in this
House for two hours.

Mr. Speaker: This is a police

matter.
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fuar o § ar @ ¥ € o g oow <k Indisn Police Service, who is uitl-
e? mataly controlled by the Central
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Government, has stated io his report.
He has said:

“About 500 men equipped with
deadly weapons a.tacked number
11 and 12 cooli Dhsraos of the
said colliery under the leader-
ship of Mr. B, P. Jha. As a result
of this attack, 11 ¢olliery workers
were seriously injured....”

Several hon. Members rose—

An bhon. Member: He should not
read.

Shri D. N. Patodia: Let the Minis-
ter explain.

Mr. Speaker: Please put the ques-
tion. Do not read.

Shri Jyotirmoy Basu: May I know
whe . her the Central Government has
received a report submitted by the
DIG of Police, Burdwan Range and,
if so, what is the reaction of the
Central Government thereto? The
statement says: “About 500 men .."
{Interruption).

Several hon. Members rose—

Shri Umanath: It js not fair. They
have put so many questions, and
when the hon. Member gives the other
version, why should they shout?

Mr. Speaker: I have allowed him
to put his question. But he goes on
reading something.

Shri Jyotirmoy Basu: 1 shall obey
you and put a question. The only
thing is that they referred to some
details and so I wanted to put for-
ward the other version. (Interrup-
tion). The statement says: “About
300 men equipped with deadly wea-
pons attacked No. 11 and 12 cooli
Dharaos. . . Then, ‘in the report it has
been further stated that when the
workers led by B, P, Jha were going
back afier beating up the workers ot
cooli Dhaoras in this way, the beaten
up workers attacked them from
behind and seriously injured Shri Jha.
Shri Jha died and his dead body was
thrown away. Xxcept Shri Jha, no-
body was injured”.
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Several hon, Members rose—

Mr. Speaker: Order, order. All of
you must sit down. 1 am explaining
the position. This is the Question
Hour. We are not discussing any
subject. Yoy have the right to put
a Question, and nobody can prevent
you from putting your question. 1
shall see that everybody gets a chance.
1 can guarantee that. If one side has

a nght to shout, then the other
side also has that right to
shout, Now, this 18 Quesiion Hour.

Shr Umanath also raised some points,
some constitutional points, and so on.
The other hon. Member refers to
some pobce writings. During a
debate you can raise such things but
not during the Ques.ion Hour. There-
fore, 1 would request Shri Jyotirmoy
Basu to put his question and not
begin reading it again, The same
thing he couid have put in a different
way,

Shri Jyotirmoy Basu: May I know,
'n view of the fact that the DIG of
Police, has reported that B. P. Jha

'‘as beaten up and he died and that
ne persons lving in those two Dha-
avs belong to the Communist
(Marxist) led umwon, is it true that
the Government has received similar
reports from the DIG, Burdwan
Range, West Bengal Government, and,
if so, what is the reaction of the
Government thereto?

Shri L. N, Mishra;: Hon. Member
Shri Jyolirmoy Basu seems to have
beiter access to the Government
records than we have, At the
moment, 1 have no copy of the report
of the DIG, Burdwan Range. But the
Home Secretary to the West Bengal
Government has sent us a report. I
will not like to read out from it,
because the case is under investiga-
tion. We have also reports from our
own organisation. In the collieries,
we have the Chief Labour Commis-
sioner and the Additional Labour
Commissioner. We havé reports from
them. There are different versions,
but it is a fact that Mr. B. P. Jha
was murdered. Other things are dis-
puted, but this murder. is not in
dispute. ’ o
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Shri Jyotirmey Besu: Under what
circumstances did it happen?

An hea. Member: Are you defend-
ing the circumstance?

Shri D. N. Patodis: But no action
has been taken so far.

Wt Ow ¥ww TEw AW AEET,
& wwg ¥ T YT AT 1 WY ATART
w frftd Iwararer & quern g
st afto fro Wro ¥ gwt aga & o
@ e g oh e aeram
gt g 9w & o 2 ey g
® 3 sEaiat w fawad g A R
s AT W JAWY gINTT Fwar T
v wywy ¥ gk g w W
s & fag 8 an €% o1 ot @1
oYy 37 AWT W Ag AT TR X A I
* gt Y v 71 AW T F gAY
0 W v ag @ @ fe g e
¥ a%e Wrfo WTve ¥ wk WY N
faait A sff o ® 31 am
g & faws orx &% i i
a8y 7% & grfa & 9 wne W
|l ywIw aod ¥ & agy A
wpm e aw wat g & wyr fe
g% SNAT AT qIATH & wga 2
e @1 T ¥ oYr xx gt fegfa
‘Q‘Tﬁoﬂeﬂoﬁmﬂﬂw
fen frge & wrgy IR Ty fean
wfsagrBtord@m g @ 2 ? @
W oo gfrsr oy el
tmmﬂk f{'ﬂ’olﬂlo'ﬂo
Y a) ay ez wgfre) & ghvw fem
hﬂi'ﬂ'ﬂ'#ﬂ@cqﬂ'o
o ¥t og¥ ot g Feord fet &
@ T T Ay o
% 3% faaw quitz v Nfs  wifaget
T T AT I T A & fog Ay W
skt # at ’

o} %o wme fow . xy T WY
!ﬁﬂﬂﬁﬂvﬂ'-ﬂoﬂm

JUNE 19, 1987

Oral Answers 5828

gur ¥ & qud ¥ gt @y v
T a1 | WA wvem X st feag
eyg xgt T 0} ¥, 70 wrgw § e
ag T X ¥ 1 IT R EAT L
fs st ¥ B et W g WA
T < € o T ag & feframa
oatez agAe € TR WS-
sk & AT FEX QY @ T
N ovs wsg  @dr gal wgfoa
gt 1 & gwwan g fo 79, arg Q@
wzao grft, Afew cw awg & g faw
TEY FTAT g WY I ST Ay &
QAT WY A% ¥ U g W
w8, Q¥ qWo dYo £t gfaw wx ¥
qot gfrea § Wit ag frevamge gfvaa
2 1 oy Wy dwe wfe wgfret & aart
¢ a g e ¥ § ag qAWT ¥
st § W& I ¥ gw Tfww

1 $0 W7 ITH NG EH 7T FU )
gl A% AW F O § 7w § S|
N WA A THo T®o fo  arwt A

.
i
;
i
¥

e 1o Wit mferr it el 21
Wil & aw ghrw § WK
fww § 1+ 3w vu & s
ot

|

2

1«



s8a9 Re. Upportusity to JYAISTHA 30, 1880 (SAKA)

15k Supplementaries

Sbri Hem: Barea: The Minister said
that this situation in that particular
ares started deteriorating from the
Sth May Unfortunately the police
in West Bengal has been immobilised
due to so many reasons. It is a fact
that the police in West Bengal has
been inmmobilised and the situation
started deteriorating from 5th May,
resulting in the murder of a man.
The murder of a man is a reprehen-
sible thing. Why is it that they did
not do anything to give any protec-
tion to the trade union workers?
(Interruption)

12.38 hrs.

RE OPPORTUNITY TO ASK
SUPPLEMENTARIES

Mr. Speaker: Before 1 pass on to
the next item I would like to bring
one thing to the notice of the House
One hon Member has sent a note
which has really pained me. He says
that he 1s very sorry for my high-
handedness and all that. If he had
been only educated in India I would
not have minded, but he 1is highly
foreign educated and all that

Shri Nath Pai: Why don't you men-
tion the name.

Mr. Speaker: 1 do not want to men-
tion the name.

Shri Nath Pai;: Then
become suspect
House,

Mr. B8peaker: No, none of you has
done this. I would call that hon.
Member and speak to him rather than
mention it here. But I would like to
express my pain and grief over the
wayY in which it is done. ¢ spent
40 minutes today over one question. 1
knew it was wrong, but 1 allowed
the House to go on with only one
ques ion. 1 know during the Ques-
tion Hour one qQuestion cannot be
allowed to go on for 40 minutes If
{n spite of that, if one hon. Member
was not called, he says that it was
high-handedness on my part, it is
really unfortunate. I would request

all of us
In the eyes of the

Written Answers ¢830

him—he knows jt, one hon. Membaear
here knows {t.

Skri Hem Barua: In all fairness,
Sir, you should identify the Member
or else what will happen is, we also
tried to catch your eye

Mr. Speaker: | know that. I entire-
ly agree with you, But the hon.
Member who sent me the note knows

1t I am sure he will himsed fesel
sorry for this.

WRITTEN ANSWERS TO
QUESTIONS

Demilitarised Zone botWeen North
and South Korea

*574. Dr, Ranen Sen: Will the Minis-
ter of External Aflairs be pleeased to
s ale:

(a) whether 1t is & fact that North
Korea has informed India of increas-
ing US violations in the demilitarised

zone between it and South Korea:
and

{b) 1t s0, the reaction of Govern-
ment thereto?

The Minister of Extermal Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) The Government of India have
noted the claims and charges made
by both the sides.

Applications fer Pawperts

*576. Shri George Fernandes:
Shri J. H, Patel:
Shri Madhu Limaye:

Will the Minister of External Affalrs
be pleased to s!ate:

{a) whether there has been a
phenomenal rise in the applications
for passport since the Supreme Court's
judgment holding that it was the
fundamental right of every citizen to
secure a passport; and

(b) whether all applicants have
been issued the pamsperts?





